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Through this MA resndents in 0.4, have soUght extension 
I 

of time for compliance of the order dated 

TibU,al in u.A.126 of 1992. Vide afo restated order the respondent 

we re directed to give bonef'it to the applicants by way of bsorp 

tion from the date ühen the similarly situated persons were given 

the benefit of 	sorptionin the light of th9 direction dated 

1 	17-4-86 in the Thermlt Welding Department with all consequential 

benefits within a period of three months fm the date of communi-

cation of that order. Nrmally the ribunal's order, sheuld have 

been. compied with by 25-12-2000. However, the respondents have 

come tup with this NA under consideration on 8-5-2001 statIng that 

the authority is ready to iiiiplemeit the Tribunal's order; but they 

need more time to verify pay sheet copy book of different P.Lj.1. 

whether the petitioners had worked or not. LUll to-day approxi-

mately 11 rTonths have passed since the Tribunal passed the order. 

The Ld. Counsel of the respindents was specifically asked about 

the progressive steps taken by them for implementation of the 

Can td ... , 



, 	 f 
r.buna1's Urder. Nø sati.sfacthry explanation was furnished in 

this behalf. There is no cogent reason for granting any more time 

far implernentaticn of the Tribunal's order. This MA is rejected 

therefore. 
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